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"INTER-GOVERNMENTAL MARITIME

HONSULTATIVE ORGANIZATION . _\__.mﬂ*r-
' £ X/Ren, 3177
23 N ber 1
. LSSEMBLY ~ 10th ceosion e i '3 Hoven! 977 |
ﬁgmda iten 13(c) ‘ - Origi.nalt musn
IMCO

- RESOLUTION 4.371(X) -~
' adopted on 9 Novenber 1977
CORRECTION OF ASSEXBLY RESOLUTION 4.358(IX)

THE ASSRMBLY, | '

RECALLING that it docided, at tho ninth rogular session in 1975, that - _

the nane of the Organization be changed to INTERNATIONAL MARITIME
ORGLNTZATION, ‘

RCCALLING FURTHER that for this purpose on onendnent wag odopted in

Resolution 4.358(IX) to tho title of the IIMCO Conmti.on and get out in the
Annex to that Reaolutim,

NO’I'ING th..t nn o. conaoquonce of the amondnont a chango wa.o requi:r:ad
:I.n the Proanblo of the 1co f_com.font.i.on uhich aluo conta.hm a mforonoo‘ to
“the nane of the'Or{;nnization, TR

NOTING FURTHER that £t wao the intention and decision of the Logenbly
to odopt all necceopary anemdnents consequential upon this docioion,

DETERITINES that the onendnont to "Iitle of the Convention" ap
a.ppearing in the Zmnex to Resolution A.358(I1() should read!

"'I‘itle of the Gogventi.on m mp;g
The exiating tj.tle of 'I:he COnvmtion 1a replaced by the””fonowingz

CONVENTION ON THE IN'I'H?.HATIOIML MARITOIE ORGAHIZATIOH,

" ‘and the name of the Organization “in the exipting ‘Preaiible t6° 'bha eSS
Convention io repla.ced by the following:

International Maritine Organization," .



A X/Res.37T1 2. ‘

DECIDES to enend the text of Resolution A4.358(IX) accordingly,

REQUESTS the Secretary~General to forward the text of the presenf.
Ilegolution to the Secretary-Genersl of the United Nations for deposit
with the toxt of Rooolution 4.356(IX) and for transmittol to Mombex
Governnente in accordanco with Article 55 of the TMCO Convention.






“INTER-GOVERNMENTAL MARITIME
CONSULTATIVE ORGANIZATION

iMCO

TNESOLUTION A.356(LX)
adoptod on 14 Hovouber 1975

AMEIDIGATS 70 THE TCO COIVENTION

THE ASSEMBLY,

HOTING that tho Convention on the Inter-Govexmmontal Haritine Congultative
Organization wos adopted in March 1948 cnd ontorod into force in March 1958, -

RECOCHIZING AND WELCOMING tho incroaso in tho oizc of tho Organization
and the important changee which havo occurred in the work progranno of the
Orgpanizotion and tho nethodn 'ncceou:::ry to diochargo thioc work progranno,

RECALLIIG tho arenduents to $he Convention adoptod fron tine to tine in
ordor to nolio the principal organa of the Organiiation noro roDl'Oant&tiVQh
of tho Lotal norbership and ensure ccuitablo goographlcal roprooontation of
Moubox Govemnontc on the CO\mcil,

LCOCHIZTIG IIVITUNIBLESS that aCtor twonty-sevon yonro, thoro io nood %o
roview the Convention in a couprehoneive nannor in tho light of tho way in which

tho Orgrmization has perforuoed ito worlk,

RECALLING ito Resolution A.317(ES.V) by which it docided to conveno an
Ad Hoe Working Group, open to all Mcmbor Governnonts, ond charged with tho
viandrto to study proponal:j on a:acndmonfs to the TICO Convention cubnitiod
by the Govermaent of France, tho corments node during tho fifth extraordinary
ccosion of tho fooenbly and any other proposcls which nay bo subnitted to -
anend the LiCO Convcnt:.on, ' | _ )

LR

HAVING COLISIDL’.RED the Report of the id Hoo Uorlcmc; Group. mcludin,_, the

: I
Vorliing Group's recomendatmno on propcoced ancndnienta to the ]I-!CO Convont:.om

For roasons of e v, tlm documem if pnmed in a lnmctad numhcr Dalega'les _
are Imnrlly :nlted to bmlg lheur copres to moetmgs and not m rcau”t add' orlal cop'
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IUVEIG LDOPTED at ito ninth rogulcr seooion, hold in London fron
3 4o 14 Hovcnho:‘r 1975, enendnents to the Convention on the Intor-Govcmncntal
Maritine Consultative Organization, the toxts of which aro contained in tho
. Amnex to thio Resolution, consieting of '

(c) arlcndnontc to irticles 1, 3, 12, 16, 22, 24, 25, 26, 27. 29,
130, 33, 34, 38, 39, 42, 43, 52 and 55; -

(b) tho addition of a noy Articlo 32 in Pert VII;

(0) tho Jdiuon of now Parto VIIT and LI consiating of
-".rticlcn 33 to 37 and 38 to 42;

(a) oonsoquential renunbering of Porto VIII to }'NII;
(o) oonscquentizl remmbering of I.rtlclou 33 to 63,

{f) oonooquential changeo to the rei‘croncoa in Articloa 6 Ts 8, 9,
~ond in Articles 53, 54, 56, 58, 59 and 60 ac renutbored;

|
() a chonge in the title of tho Convontion,
* REQUESTS the Secrotary-Gonoral of the Orgenization to doposit tho
adopted anondnients with the Socrotary-General of tho Uni_torl Nations in
accordance with Article 53 of the INMCO Convontion ond to roceive declarations.

and instrunento of adqoptanco an provided for in Article 54

| INVITES Monbor Gg}fqnmo.ﬁt'b to accopt ench onendnont at the
1earlicot noooidblo doto aftor receiving a copy thoreof {ron the -
uocreta:r:y—Gmcral of tho United Wotiono by comrmmicating tho nppropriato
inntmnont of acceptanca to tho Soclotary—(}onoral.



I N ANMEX
. AMENTMENTS TO TUE CONVENTION ON TIE [N ER-COVERIMENTAL
MARTTIME CONSULTLTIVE ORCANIZATION

Title of the Convention

The oxisting title of the Convention is rcplac»d by the following

CONVENTION ON THE INTERNﬁTIONAL MARITIMD ORGANIZATIOH

Article 1 .
The cxisting text of paragraph (a) is replaced by the following:
The purpoacs of the Organization are:

{a) To provide michinery for co~opcration among Governments in the field of
governmnental rngﬁlation and prncticeé relating to technical mattera of 911 kinds
affecting shipping engazed in intermationnl trade; to encourage the general
adoption of the highest practicable standards in matters concerning naxitime
ﬁnfety, officicncy'cf nnvigntion and fho pruvent}o@ and control of warine .
pollution fron shipo; and to deal with logal matters related to:the purposcs
caot out-in thia-ﬂrticlc;

Article 3
 The cxiﬁting tuitiia'foplaccd by the following:
In order to achicve the purposcs sct out in Part I, the Organization shall:

() Subjeect to tho provisions of Article 4, consider and make recormendations
upon matters arising under Article 1(a), (b) and (¢) that noy bo remitted to it
by Mﬂnborq, by any organ or epccialized agency of the United Nations or by eny

other intor-govornnental organization or upon natters rcferred to it under
Article 1(a);

- {b}* Provide for the drafting of conventions, agreements, ox other guitable
" instruncnts, and recormend these to Governments and to irnter—governticntal -

S

-Organizations, and convone such confercnccs as nay bo nepqsaary; et s o sl

(c) Provide nachinory for consultation among Menbors and ‘the exchango of

information auong Governncnts;
!

(4) Perform functions arising in connexdon with paragraphs (), (b) and (0)
of this Article, in particular those asaigned to it under 1nternationa1
1nstrunonto relating to paritine ratters.



dxrticie 12 ‘
The ox.h,t:mg toxt ic renl .cod by tho 1'0110“1116’

Tho Or.j:m.{z:‘.tion chall consist of an Asserbly, o Council, a Haritine
Safeby Cermittoe, a Lognl Cormxitteo, a Marine Environnent Protoction Committeo
anel ouch subsidiary orcons o the Oru'eniz...tim ooy at any tine consider
necesanry; and n Socr::tn.rht.

faticle 16 -
Tie cxicting text ic roplacod by tho following:
The functions of the fosonbly chall bo:

{a) To elact at oach re;uler seacion fron enong ite Membera, other thon
fasacicte lenbers, itn Prepident and two Vice-Prosidents who ghall hold office

until the next repular nessiong

(b} ¢ Jdeteruine 1tc cwn Rules of Procedure except ag othoruize provided in

Lthe Couventinng

(e} 4o osta!;;lish -my terporory or, upon recormendnation of the Council,

ieranent oubsidiary bodioa it .y cougidor to be nececcexry;

' (f‘). T clect the Menbes:n to ‘)0 represontod on the Counell con provit}od. in
!-.TLSCJ.G lu ‘ I

: (o) ;To recoive and coneidor the reports of the Council, and to decide upon any
aucution referred to 1t by the Council; "

(f) '*o approve the work pregreine of the Orgnnization;

() 1o vote o budgot uui dotorning the finenoiol arrangenonte of tha

COypraization, in accordance with Part X1y ‘
(h) %o réview the expendituros and approve the accowto of the Org'am zation;

(i) To perforn the functicns of the Orzanization, provided thit in nattors
relabing to frticle 3(o) cnd (b), the Ascorbly chell refor cuch mtters Yo tho
Cameil for formmlation by it of cuy :ccco;mondnfiona or inctrunents thereon;
vovided further that cny recormondaticons or instruiontp subnitted to the
Lscenlil by the Council and not acoopted Ly tho Lmserbhly chall Lo roferred back

) At

tho (.o.mcil for further congideration with such obaemtiona au tho I.nnenbly my
HASYEY
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(.]) To mcm#:;end to lk:nber-* for sdopiion rcgulg.t:l.onu ond ._,uiuclinuo conccrni.n{,
naritine safoty and the jrevention ond control of rorine pollution frou ghips -
or apondnents 'I;o puch resmlations and ._,mdolmos uhich have been reforred to i‘t;

.(l:) To oo decisiona in rogard to convening any international eonfercice OF
following ony other o.lmropriotc procedure for the adopticn of international
conventions or of stondnents to :my intornationcl conventions which hove beon
‘defelppc_ﬁl.by thc Hoxitiro Sofety Coundtteo, the Legol Cormit ttoo, the inrine

Environient TProtectioa Comittoo, or aiher orzans of the Oxganizotion g

(1) To refor to the Council for considcration cr decicion any uetters within the
neope of the Orgrnication, cueepd thot the function of ncling rcco*ncnd-.-tiono under

agaroeraph (3) of thia frticle cho 11 not be aclesnted.
frticle 22
(1) & now p:zrc.,:.n:ahh (a) is ~cdtod an £ollovcs ' .

(2) The Council chall considor the draft worl: prosraime and 'l;uC—.cot catinntesn
propared Ly tho Sccovctory-Goneral in tho light of the propriﬂ"l:: of the lkxitine
sefety Corrdttec,. the Le{;nl Comuttoc. the Merine invironuent Protectison Cormittee
end other org-«.ns ¢f the Organizotion zal, taking these into cceount, ghell
estrblich cnd oub: ‘if 'Lo {the LJ:"("‘-IO].}’ tho work progranm and budrct of the
Or canization, hoving re{,"_rd to the goeneral interest and priorities of the
Ongonization, '

(ii) Exigting paragraph (a) is renumberod os pa.ragruph (b) and the

exicting text is rcplaced hyltlm following:

(b) The Council shall reccive the reports, propostle and recormendations of tho
Ihritine Safety Coudttoo, the Degrl Comilttee and the Hm:inc Buvirowont
Protoction Corpittoe and othor organa of the Orpanization ond chall troncrddt
then to the Lsco:;bl:f_ :I‘.uc".,' when the Lcseu‘aly io not in cescion, to tho llenbers

for -inforiantion, togother vith the comments and recormendationc of the-Council.

(111) The cxioting paragreph (L) 1z ronunbered as paragreph (e) and the
oxigting text is reoplaced by the following: ‘



| Sy _ | |
(c¢) Ietters within tho ocope of Lrticles 29, 34 and 39 ahcll bo considered

by the Council only after obtaining tho viewn of the Maritine Safety Comnitics,
the Legel Corviitteo or the Marine Ewiromnont Protection Comlttes, as oy bo

Sparcpriate,
Lriiclo 21 .

Tho existing toxt ic roplaccd by tho followings

The Council sholl nako a roport to the hcooibly at oech roc;t_\lar nooplon on
the work perforned by the Organization cinct.\} the previous rogular socsion of
the Asscenbly.
 frticle 25

e cxdsting text ic replaced by tho following:

The Coumeil alinll cubnit to the foncbly fincneial ototononts of thp
Ov-oonizetion, tosethor with tho Cowncll's comentn and recorendotiono. '
irlicle 26 _

(1) The chisting toxt is rommiboved co parazreph (c) c.nd the Part reforrod

B to theroin in clw.n.:ud to PINT XTV. '

(n) L new perzgraph (v) in a.(luOu co followsn:

(h_ lleving regexrd to- the provisions of Part XIV and to tho relations vaintained
with othor bedics by tho respective Comitteos under irticles 29, 34 and 3¢, tho
Cowreil shell, betwoon occolonn of the Lcconbly, bo rosponcible for rel::.tilon_s'

uith other or;':.:niz:tionc.'
Lxticle 2 |
' The' exicting toxt. i xoplacod by tho following:

Betweon seacions of the Lsoanbly, tho Coumcil shall porforn £ll the o
functiona of the Organizotion, excont the function of r;ml:in{; rccmwndationu
wder Lrticle 16(j). In particular, tho Council chall coordinzte the cotivitien

£ the orgens of the Orgonization wnd oy nake cuch adjustuonte in the vork
;w:oc'rar""e cn are gtrictly nccessary to ensure .tho cfficient funstioning of the
OrL_Jxl ation. |
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siticte 29
- Tho cxisting toxt io replaced ‘.)};f the folloving:

(e.) The Maritine Lafoty Corrxitice shell consider eny nottor within the cceopo .

of the Oxgonization concernod with cide to navisation, construction end

cquipnent of ‘venscls, mnnh:u fron a pafety stendpoint, rules for the provention

of collisions, ll-..lldl]..‘ld of dangerous car(ocs, t:.:riti'le cafoty procedures and

- requircnents, hycrozrephic inforntion, loc-bool 3 a.ml navica.tioml recorlt, .

nerine casurlty investinn “tion selvagoe and reccue, a.nd eny other mt‘tcr-.-

Cirectly ;.ffcct:m{; L writine ::ai‘cty

(b} The Maritine So .i‘o‘L,,r Co.mj.ttco ..hall provide nochinery for pcrfonlmc Wy
dutles assizmed to 1t a;f thig Convcrtio"x, the L.,scubly or tho Council,or 'my
-duty within the geope of this Lrticle vhich roy bo zsoigmed to it 'b:.rl or under
ony other Internntforal ine trunont ond cecoptod by tho Orgenizotion.

(¢} I-L'wm._' m.:;ard to tho provioions of Lrticle 26, the Maritine Scfoty Com.ittce,
upon roquest by the Council ‘or Lf it deorn cuch action usoful in the interests
of its owm woerk, oholl maintain such cloce relationship with other bodics as

oy Iurlher the purposes of thc Orsenizotion.

frtit.lt, ﬁ. . *_

The c: .J.stin._, tc::t ic ropl'lcod by the i‘ollowinc.
Tho M_,J.J.ti!l() Sa,fety Cargdttee s:hall cubindt to the Council: ,

() froposals for eafety regulations ox for ouonluents to eofoty regulztionc

vhich the Con..littee hoe aovclopcc_;
('b) Reeotn wnu.aticns 'un.l nlidcliuos which tho Cou’xittoo haa dovelopod L

(e) A report en the vork of the Con mttca sinco tha provmus session of the
 Council, . - R o



New Article 32 N _
i néw Article 32 is added at the end of PART VII,'aS follows:
-Notwithstanding anything to the contrary in this Convention but subject to
the provisiona of Article 28, the Maritime Safety Committee when exercising the
func tions eemferred upon Lt by or under any internationnl convention or uther
instrunent, shall conform to the relevant provisions of the convention or

instrument in question, particularly as regards the rules governing the procedure
to be followed, B

Mew Pavts (VIET) and (IX)

Hew PARTS (VIII and 1X) arc added after the existing PART VII as follogs:
PART VIIL - LEGAL COITMITREE |
Article 33
The Legal Committee shall consist of all the Menbevs.
ﬂrticlclﬁg _
(aj. The Legal Committce shall cbnsidcr any iegal matters within the seope wf
Hu;(hkyudzatiou._  -

(b} Mhe Losal Committoo shall take all necessary steps to perform any duties
sasad med ty £t by this Coavonlion or by the Assembly or the Council, or any
quty within the seope of this Article which may be assigned to it by or under

'nnyivthor intermationni inntruhcnt'and accepted By the Organization.

(¢) Hoving repard to the nrovicions of Article 26, the Legal Cormittee, upon
roquest by the Council o, if it deews such action useful in the intercsts of
ple vwm work shall meintain cuch elose relationship with other bodlies as nay .

further thC'purposps of the Organization.
Artiele 35
'The Losal Cormnittée shall subnit to the Council:

'{a) drafts of international conventions and of ancndments to'internat§onal

cunventions which the Committee has dcvclapcd;

(b) ‘a report on the work of'the Connittee since the previous session of the

Counell,
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ggticle-ié
Tho Legnl Committea shall meet at least once & year 'It ghall Gleot
ite officers once a year and shall adoPt 1ts own Hnlea of Prooednre. N

Article 37

Notwithstanding enything to the contrary in this Convention, but
aubject -to the provisions of irticle 33, the legel cbmmdttae, vhen -
excrcising the functione conferred upon it by oxr undor any international
convention or other inatrument, ghall conform to the rolevant prOVIBionB
of the convention or instrument in question, particularly as regards the
rules govurning tne procednrea to be followed.,

PART IX ~ 'I‘HI:. MJ‘.R]I(E EN\TIRDMEI"I‘ PRO‘I'BC"‘IOII COMMITTEE

nrficlc 38
JThc Marine Tnwironmont Protection Cormittee. shall consint of all tho

. Hewabers.,

drticle ﬁﬂ

Thc HMarine Enwironment Protection Comnitteo shnll congider any natter

- witnin the ecope of the Organization concerncd with the prevantion anﬂ

control of marine pollntion from ah.ips and in perticular ghall:

(a) . pcrforn such functionn 8p ago or may bc conferred upan tho Organization
by or under Int»rnationnl conventions for the prevention and control of
tnrine pollution fron ohipg, particulerly with reopeet to tho adoption anq

nmondnent of regulotiona or other provisions, as provided for in ouch
conventianu; P e 4 v : :

(v) conalder-appropfiate neesuren to facilitate the enforcenent of tho

" conventions réferred to in Parugraph (a) abovo; B ;N}:h~:_wz- .

_(c) provide for tha ucqpiaition of aclentific, technical and any other

pracilcal inrornation On!uhﬂ prcvontion and control of parine pollution
fron UhiPa for dlsmonination to Statea, in particular to devoloping countrie
and, where cppropriate, neke recomondations and develop guidolineal '
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(4) Provwote °°"“éerat10n with regional organizations concerned with thp
PrﬁVention and control of marine pollution from shipa, hoving regard to_
tho provisions of Article uf' ' : o

.

{¢) concider and take appropriate action vith respcct to ony othor matters
falling within the scope of the Organization which would contribute to the
provcntioh and aontrol of marine pollution frou ehipo including

ea-opceration on cn§1r0nnentul mattors with other tnternationsl orgenizations,
| having rogard to.the'provimions of Article 2€,

Arts Cl‘" A0

The Harine Environnent Protcction Counittec shall aubuit to the
Fﬁnhcil.

{a) pronasals for rcgulationa for tho provention and control of marine
et lon fron ghips and fer anendrcnte to ouch rcgulations which tho

Cormittee bhas dLVOlO‘pOdl
(b) recotnendetions and guldolines which the Cormittee. haa dcveloped:

(¢} “treport on the work of tho Cormittco since tho prﬂViOuU oession of
the Couneil, L s

Lo Articloe 41

i The Marine Ehwlroimcnt Trotection Committco ohall neot at least once
n %uar. It chall cloct ito offlceru oncu o year end Bhﬂll “dOpt 1t° own

hulf: of Procedurc,
_Art iels «12.

Natwithetending anything to the contrary in this Convention, but
cubject to tho prcviuiona of Article 38; the lirine Enviponpent Protection
Coomittee, “when oxercizing the functiona conforrou upon it b? or undcr any
intemations] convention or other inatrunont ahnll conforn to tho relovanf
. proviaions of tho convention or inotrument in guestionm, particularly as
repardo the rulea governing the proceduros to bo followed, -

P W
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The existing PARTS VIII through }WII arc renumbure.d a,ccordincly a8
PARTS X throum XIX. ' ’ '

. The oxisting Articles 33 through 63 are ronurbered accordingly as’
Articlee 43 through 73. |

Article 33 (r..mmb‘.rcd as Article 43)
Th(, cxt..tm* text is r._pl"wui by th\, follawing:

The Socntarnt shall comprisc thc Secretary-Genera.l and-.such other
personnei as the Organization nay reguire. The Seerctary-General shall be
the chief adninistrative officer of the Organization and shall, subject to

the provisions of Article 23, appoint the aboveenentioned personnel.
Axticle 34 ('rcnimbcrcﬂ ag Article 44)
 The existing text is replaced by the follawing:

Mie Seesobariat shall maintain all such rocords as noy by nocessary
for the cfficlent discharge of the functions of the Orzanization and chall
prepare, enlleet and circulate the p'tpom, dseunents, agenda, ninutes and

J.nf‘mﬂtton that moy be required i‘or the work of the Or;;anu'ttion.
Arlicle (ununbert.d as Article 48)
CPhe existing text in replaced by the followings

'I'hc Severetiar=Guneral Shl].l agsune any okther I\mcnons wlu.ch uay b'-

agsi 'mcl go hin by the Lunv...nt.um, the I;sscnbly or the Cuuncil,
hrhclw 5 (rtn'mbc.rcd as Arl.u,lc 49)
S The cxisting text g veplased by the following:

Fach nenber shall bear the miary, travel and other cxpenaes of its
)

own delegaticn to the neetings held by the Or.;,ranizz_xtibn;
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Article 42 (remumbored a8 drticlo 52)
The e::iat:lng text ia replaood by the £ ollowing

Any Mamber vhich feilns to diachargn ite ﬁ.nanc:lal obligation to the
Orgnnization within one yenr from the date on which it 1e due'a. ghall have
no voto in tho Lesembly, tho Council, the Maritime Safety Committoe, the
Lo 621 Commition or the Merine Environmont Protoction Committee unless the
Asgembly, at its “decretion, waivee thie proviaion.

- Lriele 43 (*c.nur:.borc& as Axticle 53)
"‘Im LLF‘:rlg tezt 1w replaced by the follcming

Except as othervies provided in the Convention or in any internstional
agroooent which confers funciions on the fLesombly, the Couneil, ihe Maritime
bafosy Lomi.ttr'* the Legnl Coﬁmittr,e or the Marino Environmont Protection
Cormiitee, the following provisions shrll epply to voting in these organs:

(n) Eszh Mombor shall hoave ono velo, .

) Necisicnn ghall b by o najority voto of tho Mombors prosont and
roting and, for docisionp whoro a two-thirds pajority voto io roquired, by
v two—thirds najerity votu of thoco pmuunt

(0) ‘Por tho jaurpoiia af tho Convontion, tho phroaoo "!‘Ioubara proaont and
wotinnc" meang "Henbera nregent and onnting rn effimative or nogative vote",
M-..n burs which c.batn.i.n rran voting ohall be coneidored as not voting.

At icle 7 {renunosrod no Artiole 62)
Thu oxdoting toxt la roplecod by tha following:

Toxte of propceod anendments to the Convention shall be communicated
by the Socrctary—(}oneral to tiembera et lecst six nonths in a.d.vame of their .-
mnsidemtion by the lLovembly. ‘Auendnente ehall be ndoptcd 'by 8 twq:-j;hirds
nn..1or1ty vote of tho Lsecobly, Twolve nonths aftor 1te ncceptance by |
two-thirda of the Menhtors of the Orgnnimtion, other than Asecciate Honbera,
2ach nnendnent shall come into forco for all Heubore except thoso which,
bce:‘:lm.e it cones Into foxco, nnko o declaretion that thoy do not acoept the
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amendmen% The A«eembiy may by a two-thirds majority vote deternine at -
the time of ita adoption that an amenduent is ol such a natuxe that any
Member which has made cuch a declaration end vhich does mot accept the
amendmont vithin a period of twelve months after the amendment comes into
foree ghall, upon the cipiration of thig period, ccase to be a party to the
Convention, '

Article 59 (renunbered as Article 65)
The existing toxt is replaced by the following:

Any question or disputc concerning the interpretation or application
of tho Convention shall be refcrred to.the Assably for scttlement, or
phall be settled in such other panner as the portics to the dispute UGF
agree, Nothing in this Articlc shall preclude ony organ of the
Organizotion fron “Lttllnf any cuch question or dispute that may arice

during the cxcrcice of iis functiona.

The Articles refirred to in the following. Articles are changed ag
follows: - '

Article 6: The retforenco to Article 57 is changed to Article 67
Arlicle 7: The refoienee to Afticlo.57 is changed to Articlo 67
Lrtiele O: ThuleferLﬁcc to Lrticle §7 io. chenged to hrticlo 67
Lrticle S The vefurence to Article 58 is chongod to Lrticle 68
frtlcies %4 and 51 (repunbered as Ariicles 6% ond Ga): The refercnca
to jrticle 57 rxc chang:d to Article 62

Article 56 (remuibered as nrticlc 66): The rcforence to Lrticle 59 ic
changed to frticle 65 '

Lxticle 50 (renunbered ag Article 68): The reference in paragraph (d)
to fxticle 87 iz changed to Article 67 = '

Article 59 (renumbercd as irticle 69): The roferénce in paragraph (b)
to Lrticle 90 is changed to lrticle 68 L :

trticle €0 (renunbered as Article 70): The veforence to Article 57 is
changed to firtiele- 67. : ' '
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RESOLUTTION A.371(X)
adoptée le 9 novembre 1977

CORRECTION DE 1A RESOLUTION A.358(IX) DE L'ASSEMBLEE

L'ASSEMBLEE,

RAPPELANT qu'elle a déoidé, & sa neuvieme session ordinaire er;_1975. de
changer le nom de 1'0Organisation en ORGANISATION MARITIME INTERHAT_IOMLE,

RAPPELANT EN OUTRE que dans ce but un amendemont au titre de la Convention
portant ordation de L'OICI & §t& adopté par la résolution A.358(IX) et énoncé
dans 1'annexe & oette résolution,

NOPANT qu'en conséquence de cet amendement, une modification étalt

nécessaire dans le Prdambule de la Convention portant cxéation de 1'0MCI,
qul comprend également une référence au nom de 1'Organisation,

NOTANT EN OUTRE que 1'intention et la décision de 1'Assemblée étaient _
d'adopter tous les amendements néceassirco déoculant de la doieion susmentionnce,
DECIDE que “1'sinendement su "Titre de la Convention", tel quiil figure
dans l'annexe & la résolution A.358(IX), devrait s'énoncer @

"Titre de la Convention et Préambule
Le titre actuel de la Convention est rempla.cs par le suivant i

COWMION PORTAWT CREATION DE L'ORGAMISATION
MARITIME INTERNATIOMALE.

Le nom de 1'Organieation dens le PréamMIe actuel do 19. Comrention -
eat vemplacé par le guivant 3

Organisation maritime internationale.",

DECIDE EGALEMENT d'amendex le texte de la xésolution A.358(IX) en
conséquence, ‘
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CHARGE 1le Secrétaire général de communiquer le texte de la présente
résclution au Seorétaire général de 1'Organisation des Nations Unies afin “
qu'il soit déposé aveo le texte de 1a résolution A.358(IX) et afin qu'il
soit communiqué aux Gouvernements Membres conformément eux diepositions de
1tarticle 53 de 1s Convention portant création de 1'0MCI.
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JEUDEMENTS £ LS. CONVENTION PORT/INT CREATION Dis L'NCI

L tIl UP‘ Em'ﬂ.&'

NO‘I'!JFL‘ que la Convention portcnt crdation de 1'Orgmnisation
intoryouvernoncntale consaltative de la novigation veritine a été adoptlo

on nars 1948 ot out cotrie on vizucur on nars 1956,

, HOMIT LVEC SATISFLCTICN 1'ausontation u noubre dos _I‘loubrea do -

1tOrganisntion o4 les changenents ivportonts qui sont intervenus dans le

prosiaae Ge travail de 11Orgonisation et Gena les withodes niceapaires
pour exCeuter ce prormenae de travedl,

IAPPELAIT leo mcadonents

% 1o Convention adoptés i plusicurs reprioses

pour rondro los principaux orgrnes do 1'Organication plus repréaentat_ifo da
~- 1e totolité dos Iléﬁ;brqﬁ' ot :'-bour_garmtir que leo Gouverncuents [lerbres oont
renréeentca au Consell oelon une rép.é,rtition Gocraphique dquitable,

RECCIGLLISSAMT WELIHOTHS qu'apros vingt-scpt ons, il est nice saire

40 rovoir la Convention do monidre approfondie en tenant conpto do 1o fagon

dont 1'Orgenisciion s'est requittée de sa thche,

RUPPEL/AT oo tésolution £,317(E5.V) par lequalle olle o ddeidd do

convoquer un Croupe de traveil ad hoc ouvort A tous les Gouvommonta Heobros
ot cyont lo mandet A'dtudicr les propositions du Gouvemcuent frnqaiu visoant -

& nodifier 1a Conventicn dportant erdation e 1'0OlCI ~insi que loo observations

fonuldes nu coura dc 1a cincuilie cession extraordinnive de 1'Aascnbliéo et

touto ~uire propocition qui pourrait Stre sowiiose en vuo de nndifier leo
Convention portent erdation do 1'01CT, '

Pas saucr d’économie 8 présant document a lm l ohpl d un nugo Iimie I.os dnleguos !onl

|.mes tl APPosiar leml exemplauﬁ 3ux tiumom &t tlva 'y uhsimu o'en tlammckt 'y autwt

. --..—..-..'._,' (VI
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AT XA IEL Yo ropport du Croupe do troveil ad hoe, ¥ conprin lea -
recommandntiona ¢u Croupe do trovail our les propecitions u'anom.euontu

A 1o Convention portont crdotion do 1'0CI,

IYLRY LDOTYSS lors de oa neuvituio oosaion'_ordinairo. cul a'est tonuo
A Londres du 3 au 14 noverbre 1975, los anenconents b 1o Convention portent
eréatlon Qe 1'Orgrnisation intergouverncuentale consultative de 1o navigetion
noritine dont lo texte est roproduit dens l'zanexe de lo prédsente résolution

et qui conprennent ¢

o) doa anendouents cux avticles |, 3, 1, 16, 22, M0l 0H, 08, 0T
29, 30, 33, >, 30, 39, 42, 43, 52 ot 55;
b) 1tedjonction dtun nouvel articlo 32 dms la partie VII;

¢) 1tadjonction do nouvelles narties VIII et IX qui conprennent les

- articles 33 I 37 et 38 & A2;

d) 12 nouvelle mmérotatim correspondante dea pertica VIII & XVIT;
e) la nouvelle nuirdrotation correspoidanto (des articles 33 & 63;

£) les :\0c.;fic~ tiona qutil a (Ld ndecsanive A'apporter cux réfirenccs
qui figurent ¢one les articles 6, 7, 8 ot 9 et dors lea caticles 53, 54,

_,o. )B 5% et 60, tc‘c oa‘zla ont ¢td rommdrotlio;

' r’) uno r.ouificmion it titro de la Convention,

PRIE lo Secrdtoire pondral do 1'Ox¢nnisation de dt.posor loa avondenonts
adoptéa auprés du Beerdtairo glindral de 1tOrgnisction den Matiors Unics,
Cadnsi.qu'il est prdvu X 1tarticle 53 de 1o Convention portent erdntion
de L'OICI, ot do recevolr loo dlelarations ot inctrunonts dtnccentation

confomiuiont aw: «(tispositions de l'article 54,

INVITL Jos Gouvernoa'l nte iieabros & receptor chaquo mcnc.enent 'masitﬁt
ouo wossi‘do onros r\.ception tu texte dudit cmondecent, oui 1cu:r: sora - R
coutuninud per 1o Seerctoire géndral ade 1t Orgenisation des Hatione Unieo, R

en cdressant wio notification u'c.ccopt..tion zpproprilo au Scerdteiro éndral,
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ANAIDHTINS 4 LA COMVIGIIION PORTAIND CHPATION 7
I} LYORGAITISATION THARGOUVIIINI 6L LE
COMGULTATIVE DE L& MAVIGLTION jLRIPLES

Titre de 1a Convention

Lo titre actucl do 1o Convention est reuplnes par le suivent 3

COMVI'I'ION PORTLITT CRIVLTTION DI L*ORGLIIISATION
IUWLITDE THTESGATIONALY

Lrticla ~renier

Lo texte actucl du paragropho a) est rouplacé par lo ouivant @

Loa buta Ce 1'Orgenication sont ¢

o) Alinstituer un ayatiiie do collaboration entro les (ouverncuonts
dena le donaine de la réplonentation et deo usages pouverncnentsux cyant
trait cux quontionc techniques do toubes sortes qui intéressont lo navigntion
cormercinle intornstionzlo, dtoncourszer 1l'ndontion yéndérale de nomies aucsi
&loviéea cue ponssiblo cn co.qui concerne la séourit¢ varitino, l'efficacitd
¢a lo navigntion, la prdéveation Go 1a pollution ces uers par'loa novires
ot 1n lutte conlrc cetto pollution ot de s'occuper des quoctions juvidiquos

1liCes cux objectifs Jnoncés cane lo prisent erticle;
CLriiclo 3
Lo texte octucl oat ranplecd par 1o suivant s

Pour atteindro les Luts expoods 3 1o prouidroe portio, 1'Orgonisotion
Coit ¢

c) sous vioorve des Cigpogitions do liortislo 4, ox~iner 1o cucotions ERE
fizaront cux elinias ), b) et ¢) do llorticlo nrenior que pourront lui - - sluw
sowiotiro tout Huilbia, tout orgrne, toute institution aplicialinde don Mationn . . -
Unics ou touto rutre or;naipaticn intorgohvorncnohtdlé;‘ninci dﬁo lco quuotions
qui lul seront nounisec ~ux teres de ltalindn 4} de l'srticle pronier ct

feire Cos recormandations i leur sujot;
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‘) dladvorer des srejoss Qo conventions, d'occorca ¢f Cl'autres iastrucento
apﬁrrnrico los recorntor fux pouvernerento ol cux or;raisntiona
1ntorcouvemo:..ontnle. ot convoquor les confireiices qu'ello pourra JjuCor

nCecascairesn;

¢) instituor wa systinio Ce conculiations entre les lienibres et d'Cchange
de rensel nencnts entre les pouverncontis;

) o'rcquittor des fonctions d¢coulont des clindas 2), L) ot ¢) du
prisent article, notriment e colles qui lui sont ~ssiypndes rux teraes
d'instrwients intomstionoux relatife i des quentions awritives,

Lriicle 12

Lo toxte actuel csct remplacd por lo puivant ¢

LtOrgnnication corprent wio Aoseibldée, un Congeil, un Conitéd de 1o
sCeuritd nritine, w Conits juricigue, wa Conitd Go la protection du niliouw
carin et tele orrmnoes subcidisirves cue 1'0r-raisation estinorait 2 tout
ronent ndcessaixe de crder, cinsl cu'un Secritoriat.

Lrticle 15
Le texto actucl cnt ro:‘.pl:.cé ver le suivant 3

Los fonctmm ce l'P.aaenbluc aont les suivontes

a) Glivo & c‘mﬂuo seccion oxdincire parti ses Hetbres cutres que loe
jarbres cesocids un prisident ot dowx vico-prleidents qui reotoront on

fonctionn jusouil, 1la seocion ordincire suivanto;

b)' ¢tablir oon riglovent intlériowr, souf dicpositions contraireo de
1la Convoniion;

¢} <tablir, oi clle lo juro nicosoaire, tous oryrnos oubcidiairos

tonporairoc on, sur recoiichdation du Conseil, pe]:l.'.:*.nontn, :

&) &live los ilerdres tal seront ro*m.ucntc,s on Conséil, “confornCuent
3 1'article 13;

0\ roccvoxr ot o .inor les rapports du Cenceil ot se prononcer gur
touto quection dont cllo est saizie por lui;

£) sporouver lo hrorrrowie Ceo travail do 1'Or-onisation;
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;) voter le uduet ot dlterminer lo fonctionnonent finoneier Ce
1'Ormniection, confomdnent & 1la nortie XI;

h) oxriinor loo ¢dpjonces et approuvar les coptos o 1'0r pndoation;

1) reuplir loc fonetions dvolues A 1'Orcenisation, sous la résorve
quo .l'f.oscnbléo renvorra cu Conseil les questions visées fux poragroplhios o)
ot b) Go l'articlo 3 nour qu'{l fonwle, b leur sujot, Gec recomancations
ou propose des inatmmonts cnpropride; sous réactve en outre Guo tous
inctrurents ou recomendotions sowio par le Conseil i 1thacenbllo ob que
celle~ci n'oure »2o accoptés seront ronvoyds su Consell powr nouvel exruen,

accopagnss Cventuellaent des obsorvations do 1'Lssondlic;

3) reeomencor aux ilobres 1'cdontion o riplen ot do directivos relatives
3 1n sdeuritdé noritino, 3 la vrdvention do lo pollution des nors por les
avires ot 2 la lutie contre eotto pollution.ou G'anendenents & coo reslos
et dircctiveo qui lui ont ¢ty sounds; -

k) ddeider de réunir wne confiérence intoractionnle ou de suivre toute
cutro procédure approprice pour lfedoption Ces conventions internctionalee
ou dea ciendeucnto & fes conventions intermationcles ¢laborés par le Conitd,
do 1o eCeurité scritine, 1o Conité juridiquo, le Conité do la protoction du
riifiou narin ou tout culre orgone do 1'Crooniortion;

1) renvoyer cu Conseil, nour cxenon ou décision, ioute affaire do
le coupdtonco ¢ 1'Orgonisntion, dtont ontondu, toutefois, quo la chorge
do faire dos recorvwnndations, prévuo 2 1'alinda j) cu prdsent articlo,
no doit pns &tre ACliguce.
article 22

*

i) Lo nouveru parcgraplio ©) ouivent oot pjoutd

.2) Lo Connoil ozmine lo projot do prosrartie do travail ot loo prévisions
bucitaires prépardo voar lo Secrdtairo (¥ndral » 1o luniire dos propositions - -
du Canitd 0o 1o afourits aritine, du Conité juridicuo, du Conits do la
protection du iiilicu onrin et O'ontres orjrnes de 1'Or;mnisation ot, eu
en tonant coonte, ¢lablit ot sowiot M ltAsscoadldic lu nrcgraime do trovail
ot le budzet de 1'Organisation, cw €gord & 1'intérdt gdnsrol ot aux prioritéc
de 1'Orgenisation, '



| 11) Lo pers.anphe o) sctucl doviont le perscropio LY ot son texte

actuel ost roplact par lo puivent @

L) Lo Consoil rogoit los ropports, les propobitions ot loo roconicndatioin!
du Conité de 1n adcuritd vnritine, du Conité juridicue ot du Conitd de lo
protection Mu niliow narin, adnei cue d'rutres orgunes dg 1'Orgzmnisction.

I1 los tronsnot 3 1'Acsonbléo et, ai 1'Asaaibléc ne sil{e pns, cux laubres,
pour infomwtion, en loa ncoonmopnent Jo 503 odbsoxvations et de coo
rocorsudationa. ' '

111) Lo perasacasho 1) actuol coviont lo perairepho ¢) ot son toxto

actuel ¢ot raaplecs por lo cuivant ¢

¢) Loo quectiono relevant doo articloc 29, 3_4 ot 39 no soront exnindes
par le Consofl qutspris ¢tulo ooit du Cadté o la eleuritdé naritine, soit
du Conitd juridigque, soit du Comité do lo protoction du nilieuw warin, culvent
les coo,

LArticle 28 -
Le texto cetuel ost roiplacd »nar le cuivant ¢

4 choque session ordinairn, lo Conseil fait rapport 2 1'fsoonbldo
suar les travoux accorplio pax 1'Orgrisation dopuia la nrdcédento soanion
.-orcinaire,

Lrticle 25

Lo toxto nctuel ost reeploed por lo sulvant ¢

" Lo Concoil sowiot ) 1tLeacnblée los éonptoo do 1'Orgenloation accciparnés

de ses ouservelions et do ces recormandotions.

frticle 26
i) Le toxto nctuel dovient lo sareeraphe o) ot la fmrtlo uentiomlo
done co paragraphe devient la pertio XIV, o : B

1) Lo nouveru parsgrepho L) suivont oot cjouts s - - L

b) Conpte tonu dos cispocitions de la partie XIV ot doo relatione
- entretonues avee Mlautres orzrmisnen par les conités rospectifs on vortu
. Gea articles 29, 34 ¢t 39, le Conseil susure entre lec sosoione do 1'l.scenmblcée

les rolctions nvec los autros orgnnisntions.
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irticle 27

Le texto setuol est rauplael par le suivent :

Datre les sossions éo 1lissesblée, le Cuaneil eorce toutea leo ;o.mct:.ons
divoluea » 1'Orgrnication, & 1'excention co la chorge de faire des
recornondations qui résulte de 1'alinée ) do l'articlo 16. In particulier,
1o Congeil cocrcomno les cctivitéc oo or:rnes de 1'0renioation ot peut
o.pportér au nrocroieio do traveil, dong la neasuvro strictmoﬁt nécessaire,
los nodifications qui peuvent slizmoser pour assurer leo bLon fonctiolmoucnt_

¢ 1'Orgonication,

Lriicle 29

Lo texto netuel ost raplecd per lo cuivent s

o) Lo Candtd de 1n néeuritd raritive ox: ine toutes loc quoctions

cud relovent do 1n conmdienco co l'Ort_,mmic wtion, telles que los cicdes B
1o novigation neritine, la conetruction ot 1'écuiporicat dos navires, los
questions ('dquinese acns 1n nosuro oh elles intéreccent la sdéeuritd, les

SZlonents destinde X privenir les abordnges, lo nenipulation des corgnisons
dongoreusos, la rdgleaentation do le sdcurité on mor, les renaeigmenents
hyirogranhiques, los Journcur Zo bord et les docuents intéressant la
nevizntion veritine, lce fdnc;u&tas aur los nceidents en nier, le cauvotaro

Coa Liong et Jos pérso:*.:*.oa sinei quo toutos autres guostions aryant un ropnort
.drect avee la sleuritd naritiso.

t) Lo Coni%é de 1a sdeurit) uaritine wrond toutos lea nesurcs ndécessairoo
powr nenor & bion 1oo nicoions cuo lui acsi:me lo prdoente Convontion,
1/ ssalie ou 10‘ Conseil, ouw qui pourront lui &tro confilea drnc lo cadre
cu précont erticlo aux temioc ou en vertu de tout autro ingtruuent
intometionnl ot qui pourront 8tre rccoptics por 1'0rm1§pqt}o’1i. -

¢} Copte tonu Cos cispositions do ll'article 29, la Conitd do la. odcurity |
"'mit:. w2, N 1o derendo du Consoil ou c'il le Juie utllb CL g 1':mtt.rot do ooa
.ro-mron trovewx, iaintiont cvee d'autres orrnnie 103 Q0s mports Ctroito
vreprea L Drosouvoir los buta ¢e 1'Orraniontion.
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Lrticle 50
Lo texta cetuel est rowplacd por le suivent @

Lo Cordtd Qo 1a séeuritd aritiio gsow:ot au Conooll :

a) leo propositiona Co r¥slevents de sdeurity on dfasendenonts aux

réglenents do sdourité quo le Coiitd o ¢laborCos;
b) los recomandations ot les directives qu'il a Cloboxces;
¢) lo ranport sur con trovou dohmio 1o cemilro cccsion du Conscil.

dAsvel srticle 72

I

Lo snouvel article 32 suivont est :}outt, A la fin do la partio VII

L'onobstant toute Cisnocition contrairo do la précente Convention nais
sous recorve (oo diupositions e 1'erticle 28, le Conité o la aleuritd
ueritinve, lorscutil exorce les fonctions qui lui ont ¢4 atiribuces oux
temen ou en vortu d'wio convention intomntionale ou ¢e tout ocutre instruneat,
ce confortio nux Cispocitions periinentos Co cette convention ou do cot

instrunent, notammiont nour les régles do procdduro & guivre.
i

Houvelles o -i_gu VIII ot IX

Len n'ovvcllon p..r..i_oa VIII ot Ll euivantos aoat rjoutueo cprua 1tz ctucllo
nrrtio VII : '

PIRTIE VIII - COLUfS JURIDINUD
hrticlo 33
Lc; Cozditd Juridicuo so conpose do tous loa licibreon,

_ o) Le Coitd Juridicue exziiine touton los t-uootio'w juridlqueu oui
reldvont de o covpitence e 1'Orznnication. R

E _'_. g:‘ ____

.1) Lo Conitd Juridicue prend toutes leo uouu.'cou m.coasc.:.rcs 'pour 40110): _
2 dbien loe niscions cue lui assizne la présento Convonti.on, TLos cnol(.o ou
1le Coaseil, ou cul powrront lui dtro confides dans le cadre du préseat
article aux temies on on vertu o tout autre Instny mni;- intemational ot
i pourront 8tre ncceptliea yror 1'Or naisation. ‘
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c) Conpto tonmu dos diopositions Go 1'article 26, lo Condté juridiaue,
% 1a dooonco du Consoil ou 8'il lo juro utilo deno ltintdirds dc_n 008 HTOPTOO
trovaux, naintiont avoo ¢'autres orprwisuos dos ropports ¢troits propres A
vroiouvoir les buts co 1'Orgenisation. “

Lrticle 75
Lo Conltd juridique sountet cu Conseil :

¢} los vrojets do convention interstionalo ou lee projets ¢'anondoionts

aawe conventiono intermationcloes cu'il o Slobordiog
L)} le rapport sur ses travoast depuis lo demildre sossion du Conseil.
Lrticle 36

Le Conitd juridicue cc rdunit su poina uno fois por one I 6111_; oon

Buroou wio foio por on et cdopto oon rivlenent intdriour.

Lrticlo 37

Honobotont toute disposition contreire Ce la présente Convention neis
'cous réoaerve dos cispositions de l'irticle 33, le Conit¢ juriciquo, lorsqu'il
oxorco los fonotisno cui lui out S46 ctiribulos pux toroo ou on vortu dlune
convr.:nt_i'on int_:qi-riéfi&_@_l_a ou do tout autre instruient, oo conformo aux

dicpositions portinoates do cotte convention ou do cot instiwient, notannent

nour les rosles de procidure & culvro.
PIRTIE IX ~ COIITE DE L% PROTECTION DU MWILILU 1UGT

Lrticle 0

Lo Conité dq lo protoction dh uilieu uerin so couposo do tous _1os
lNonbrea,

ILrticle 39

Le Conité Go 1a protection du niliow varin doit oxeninor toutos lco
cuestions qui rollvent. do lo capdience (o 1'Or;enisation ¢onog le doncino
¢e 1a prévention do lo pollution Ces uiors nor loo navires ot de la lutte
contre cotte pollution, ¢t »lus particuliirenent
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a) exercer.les fonctions conférées ou susceptibles d'étre conférdes
4 1'Organiontion aux termes ou en vertu do convontiono inteimationaleo
visant 3 prévenir et i coubattre le pollution par leo navires, notommont
en ca qui concerne l'adoption ot 1a modification do rigloo ou d'autreco

dispositions, conforudment aux dispositions desdites conventione;

b) examinor les mesures propres & faciliter 1a mise on couvre doa

conventions vigées ou parngraphie o) ci-desous;

¢) prendre lea disvositiong nécescrires en vuo d'obtenir des données
seientifiques, tecinioues ot sutrea comndes protiques sur la prévontion
de 1la pollution des mera par les naviros et our 1la lutto contro cetto nollutiv.
pour los diffuser sux LCtats, notamment aux pays en voie do dnvcloppoment 1o

ca8 échéont, foire dos rocciusmidntiona ot élaverer deos directives;

d) favoriooer, cn tenant compte dos dicpositions do Y'erticle 26, la
coopération avec les organienes régionaux exorgent des activités dws le
donnine de la prévention de la pollution dos morp par les navires ot de
la lutte contre cette pollusion;

c) e“%minor toutes 1utrds quostions du ressort de 1'0rgwnisition
suscoptibles de 11vozxqor 1 prévention de la pollution dos mers par loe
navires ct 1o lutto conure cctto pollution, ¢t notronent 1la coonérwtion
evoe ¢ 'outres orﬂ"nt utions intomationnles gur des quortlonn intér0°nant
llenvironnenent; prendre les nesures opportuncs a cet égord, en tennnt
coupte des dispoaoitiono do l'nxticle 26.

Article 40
Lo Conité de la protection du niiieu narin ooutot caw Conseil

&) les propositions de réglenents our 1a prévention deo 1o pdllution
dec nors por les navires ot 1n lutio conire cetto pollution ninai quo 100
propoaitlono d'ruendenents 4 ces péglenonts que le Coulte o élaboruosi

b) los recomand~ticns ot log dircctives qutil a ulapoguoot

¢) le rapport sur ses trovaux depuis la derni2ro oeopion du Congeil.
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Article il

Lo Conitd de 1~ protoction du nmiliou oarin oo réunit cu noins uno
foin por an. Il élit oon Durocu wno fois por an ot cdopte son xglomont .
intériou:'.

Article 42

-

Nonobotant toute disnosition contrcire do lo présento Convention ncis
gous réserve deo dispositions de Ylarticle 38, 1o Conitd de 1n prosection
du nilicu neriin, loraqu'il oxorcy loa fonctiona qud 3ui ont e_tc :\.ttribuucs
aux tomes ou on vertu d'une convention internstionale ou do tout cutro
inotruient, co conforme aw: digspesitions periinentes de cotto convention

ou de cot instrunent, notuieat pour les rigles de precéduro & suivre.
Los partioo VIII & XVII actuclles devicnnont donc les pextios X 3 XDG.
Los articles 33 A 63 actuols dovionnent les articles 43 & 3.

Article 33 (qui dovient l'article 43)
Lo torte cctucl ect ro:nlacé por le suivent o

Lo Sécrét:*.ri ot conprend lo Socrdtaire gindral, cinsi que lea outros
reubres du personncl quo dout oxiger 1'Organisation. Lo Scerétairo ginéral
ect lo pluo hout ronct.:.onmlrc de 1'0rgonicoticn ot, sous rdéserve deo
dispooitiono do 1'¢ rti.clo 23, il noune lo porsonnocl uuntionné i-deosus.

Article 34 (qui dovient l'articlo 44)
. Le texto cctuel ost ron'ﬂlacu par lo suiwe .nt :

Le Scerdétariat eat chargd do tcn'ir A jour toutos los archives nécosanires
d Y'cccosplisachiont doo tAches do 1'Orgonisation, et do pridpaver, centralicor___
et distribucr les nol.oq. docunents, ordres du jour, ;rocw-vorbmux ot
ronseignaentic utilea ou trovail do 1'Organisetion, .o ¢ ESTTE
Article 30 {(qui devient llarticle 48)

Lo texto cetuol cot ror_.‘)lacu nar 1o guivant ¢

Le Seerctoiro géndral couue toutes log mutreo fonctions qui peuvcnt
lu.i Stre aosignées por la Convention, l'Assenblde ou lo Conscil.
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" Article 39 (qui Covient 1'article 49)
Lo texto actuel ost rouplach per lo suivant ¢

‘Chaque Honbre prond 3 sa chargo los nppointenonts, leo frais do ddplaconent
ot les nutros ddnenoece de ba Adlégntion rux réunions tonuee par 1'Organioatione

Article 42 (qui coviont l'articlo 52)
Lo toxto nctuol eot reoplacd par le scuivent @

Tout Herbre oui ne renplit pas sos obligntions financiéres vis-i-vie
de 1'Orgnication dans un délai d'un an d conpter de 1la dnte do lour Schéanco
n'a droit de vole ni h U'Assonblée, ni au Coneeil, ni au Canitd do 1n odcuritd
peritine, ni cu Conttdé juridigue, ni au Couitd do la prhtvction du iadlieun
rarin; 1'Asseiblée peut toutofois, si elle Lo désire, dérogor d-ceo

digpogitiona.
Articlo 4% (qui dovient 1'sicticle 53)
Le texto actual ost rouploct par lo puivant ¢

Si 1la Convention ou wh accord intemational confdérant -des attribuiions
& 1'foacrblée, ou Conaseil, ou Conité de 1o adeuritd maritino, au Conitd
Juaridique ou cu Caité de la protestion du uwiliou varin n'en dispoce poo

rutreuent, le voto dons coa orgonos est rigli por leo dispositiono suivontea &
‘a) Chaque Heobre dispose dhwne voix.

' b) Loo déciciona cont :priaou A le nojorit¢ dos Mos bros pnﬁh-c;hta ot
votants, et, lorsqulune rnjoritd dos deux tiers oot requise, d uno majoritd

dos Qeux tiers des llewbres prisonto,

‘¢) Aux fine de 1n orloonto Convention, 1l'exgrossion “erbros prdoenta
ot votonts" signifie "Meusbres présents. et exprinent un voto affimintif ou
négatif". Les lienbros qui g'abotiomnedt cont conciddrdéc came no votond
ras. B

Avticle 52 (qui devient lterticlo 62)

LIty Y

Lo texte cctuc) ost roiplecd par lo suivent @
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Fes textes dos projets ddcrmondouento d la Convention sont carvmnliquéo
eux Nenbres var 1o Soerdteire gindral oix nois su noins avant qu'iln no
sofent gow:fs A 1'exanen de 1'hcsanblée. Los anendenonts oont edoptdo
par 1'hssebldo 3 1o tjorité des deux tiore des voix. Douzo nois apris. -
son approbation yar loa deux ticrs dos lisubreo de 1'Orgniantion, non conpria
les Morbres associds, chaque anendenent onire on viguour pour touo les
Mer:bres A 1'oxception de ceux qui, cvent son entrée en vigucur, ont fait
wne déclaration cux teries de laquelle ils ntopprouvent pos leodit anendeuent.
L'Asociblo peut spleifier A 1a nejoritd des doux tiers, aun nanent do
1'ndonfion d'hn nconéetent, aue c*lui—ci eat C'une maturo telle quo tout
Hombre qui aure fait wie nabloblo ddéelaration et qud n'ouras pao ncceptd
1tciendenont ¢ane un Aélei de douzo wois A dater do gon ontrco en viguour

casgern, A llexpirntion do ce adlai, A'Gtvo Partie & 1o Convention.

frticle 59 (qui dovient 1'article 65)

Lo texte actucl cot remplncd por lo suivont ¢

Tout Giffirend ou toute quention ourgisasrnt & propos Go 1'intorprdétation

" ou do l'nuplicat;on ¢e 1e Couvention eat sowniis & ' ssenblio pour rizploent

ou r{glé A1 toute cuire ronidre dont les portics au Gifférend peuvent convcuir.

fucune dispesition fu priseat articlo ne porte attcinte ou droit, pour tout
Se do 1t0rge ni'~t1on, o rculcr w tel d;ff\rond ou uno tello quootlon

qui surgirnit poncent 1c Curc¢e Jdo oon czrndat,

Les riflrences qui figurent dans loa orticlos ci-cprda oont nodifideo
co.ne guit ¢

Article G : 1a wriférenco & 1'article $7 doviont wio référencoe A 1llarticle 67;

Article 7 : le riféronee X llarticle 57 devient uno référenco h ltarticlo 67;

firticle 2 : 1a nrifdronce A llarticlo 57 dovient wie 1 furonoo QA l‘wrtlclo 67. 

“t"x

hrticlo 9 : la rifércace & l'article 58 ﬂovient we rcfurenco Q) l'article 6&
irticles 53 et 54 (cui deviennent len crticles 63 et 64) 100 ruforoncos
L Lloxrticls 52 Jdevicnnent des rifiérences b linrticle 623 - .

fxticle 56 (qui devient l'article 66) : 1o riférenco i llcrticle 55 devient
wre référence b llarticle 65; o
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Articls 58 (qui Cevient l'articlo 63) : 1o référence 2 1ltcrticle 57, qui
figuro au poacgraphe ), dovient une référence 3 1'articlo 67;

Lriiclo 99 (qui teviont 1'article 69) : 1o riférence & 1'nrticlo %6, cul
figure tu poragrophe b), Cevient une rdfdéronce A llerticlo 68; :

Articlo GO (qui devient l'article 70) : 1la rifcéronce 3 1'article 57 devieat
une réfévence & Llerticle 67.



ORGANIZACION CONSULTIVA
MARITIMA INTERGUBERNAMENTAL

RESOLUCION 4. 371(X)
aprobada 9 noviembre, 1977 ;

CORRECCION DE LA RESOLUCION DE LA ASAMBLEA A.358(IX)

LA ASAMBLEA,

CONSIDERANDO que en su noveno periodo de'aeaipnes ordinario, celebrado
en 1975, decidié modificar el nombre de 1a Organizacién de modo que &sia se
1lamase ORGANIZACION MARITIMA INTERNACIONAL,

CONSIDERANDO que a este efecto se aprobd en la Resolucién A. 358(1IX) una
enmienda al titulo de la Convencién conatitutiva. de 1a OCMI, enmienda que qued$
recogida en el Anexo de dicha Resolucidn,

CONSIDERANDO que a consecuenois de la aprobeoién de esa enmienda ee hizo
necesario un cambio en ol Predmbulo de la Convencidén oonatitutiva. de la OCMI,
en el que tambien figura una referencia al nombre de la Organizacién,

CONSIDERANDO asimismo que fue intencién de la Asamblea aprobar cuanias
enmiendas hiciese necesarias esa decisién, y que resolvié hacerlo asi,

DECIDE que la enmienda & " {tulo de la Convencién® que. figura en el
Anexo de la Resolucién A.358(D()b rece asf:

"Pftulo del Convenio ¥y Predmbulo |
El t{tulo actual de la Convencién queda suatituido pgr IS5 'taigllienie:
'CONVENIO CONSTITUTIVO DE LA ORGANIZACION MARTTIMA INTERNACIONAL,

- ¥ el nombre de la Organizaoién, que se cita en el actual Predmbulo, queda
sustituido por el siguiente:

Organizacidén Maritima Internacional",



DECIDE enmendar, de acuerdo con lo que antecede, el texto de la
Resolucién A.358(1X), .

PIDE al Secretario General que envie el texto de la presente Resolucién al
Secretario General de las Naciones Unidas pars que, de conformidad con el
Artfoulo 53 de la Convenoidn constitutiva de la OCMI, quede depasitado con el
texto de la Resolucién A.358(IX) y se haga el oportuno envio a los Gobiernos

Miembros.
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